155

DATE: 01.04.2024

To,

The Registrar,

National Green Tribunal,
Principal Bench,

New Delhi

E-mail: - judicial-ngt@gov.in

SUBJECT: - RESPONSE TO THE O.A. NO. 117 OF 2024 “RE: NEWS ITEM
APPEARING IN THE HINDUSTAN TIMES DT. 25.12.2024 ENTITLED “NAWABGAN)
BIRD SANCTUARY NOT(BIRD’s) PARADISE LOST YET BUT SOLANCE BECOMES
CASUALITY”.

Sir,

That in pursuance to the order dated 06.02.2024 passed by this Hon’ble National
Green Tribunal regarding the subject matter the response on behalf of PCCF,
(HoFF), Uttar Pradesh and Chief Wildlife Warden, Uttar Pradesh is filed herewith
with a request that same may be placed before the Hon’ble National Green
Tribunal, New Delhi for kind perusal and necessary action.

Your's Sincerely

Maney

Manoj Kumar Sonkar
Conservator of Forests,
Endangered Project
Lucknow, Uttar Pradesh
Conserny { Forests

Endangere ies Project

V.. Lucknow
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Reply of notice (OA No.117/2024) of hearing in Suo Motu matter in re: News item
appearing in the Hindustan Times dated 25.12.2023 entitled “Nawabganj Bird
Sanctuary not (bird’s) paradise lost yet but solace becoming a casualty”.

The Reply of above notice is as follows:-

1. Nawabganj Bird Sanctuary now known as Shaheed Chandra Shekhar Azad
Bird Sanctuary, Nawabganj Unnao was notified as Nawabganj Bird Sanctuary
in 1984 vide gazette notification number 2332/14-3-48-83 dated 07.08.1984
(Notification Annexed, Annexure-l) comprising an area of 224.6 ha. In
which water body comprises 117.68 ha area. Nawabganj bird sanctuary
declared as Ramsar site in year 2019 (sightno. 2412). (Certificate Annexed,
Annexure -ll)

2. The sanctuary is a mosaic ecosystem where woodland, grassland and
wetland are present. According to the news article increased highway traffic
and continuous honking of horns affect the birds in the bird sanctuary to
control it, we maintain thick vegetation of trees and plants on road side
(average 30m wide) which not only act as sound barrier but also help in
prevention of vehicular emission pollution/ air pollution.

3. During last years, thick vegetation near roadside helped in least disturbances
to migratory birds which come during winter season only in the wetland,
which is about 400 M away from entry/exit gate.

4. Second question arises in the article is that birds have limited themselves to
the core area of the sanctuary. Depending on their habitat few species are
found in shallow water, few species are found in deep water, few species are
in grasslands and few are found in swampy areas. Apart from it, there are
maximum possibilities that these birds roam in entire sanctuary area and
even beyond the boundaries of wetlands. Since, we can’t restrict the
movement of birds, and their movements vary with time, it is very difficult
to predict their presence in a particular location. Nawabganj bird sanctuary’s
lake is divided into three beats. Middle beat and south beat have large
availability of food at different places of the lake. So that the big portion of
birds resides in these two beats of the lake. These birds shift from one place
to another place in the lake. We can spot them at the entrance point of the
lake area but due to visitors’ interference at the front it creates disturbance

among the birds, so they move towards the middle or back side of the middle
beat.
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O In the south beat of the lake, we can find birds in the whole lake
because in south beat the gap between the birds and the path way is
large as result very less disturbance is created and there are large food
options present that’s why these conditions provide best place to stay.

o This year winter was late and cold started from January first week that
affected migration of birds to sanctuary. The timing for bird watching
is also important. Weather condition plays vital role in bird watching
that’s affect the sighting of birds in the sanctuary.

O This year rainfall was very good as result all the water bodies and other
wetland nearby the sanctuary had sufficient amount of water so
migratory birds had many options for feeding and residing.

5. Third query in the news article is that the land has been purchased by the
individuals and pacca construction is going on . Pillars are fixed on the
boundary of Sanctuary ,there is no encroachment within the boundaries of
the bird sanctuary. (Certificate, Photo Attached as Annexure —lll & IV)The
boundaries of Sanctuary are safe and an Eco sensitive Zone of 100 M is
also notified. (Notification Annexed, Annexure -V ) No prohibited activity is
being allowed in the ESZ, only permitted activities are going on inESZ.

6. Fourth query in the newspaper is that now Asian open bill stork and Egrets
are not nesting in the sanctuary area, it is not true that now a days birds are
not making nests on the trees present in these islands. During summer
nesting occurred here, the photographs of nests and birds sitting on the
trees in these islands are being annexed .( Annexure -VI)

7. Fifth query in the newspaper is about the availability and depth of the water
body few years back, there was problem related to water availability during
summer in the Sanctuary but at present due to active support of Irrigation
Department, water is available during the entire year at least in few parts of
the Sanctuary. As per Para 6.4.3.1 of Management Plan,( Annexure -VII)
water area of Wetland is mentioned on page number 31 as given below-

S.No. Description of land Approx. area (ha)
1. Swampy area (0-30 cm water depth) 56
2. Shallow water area (30-90 cm water depth) 40
3. Deep water area (90-120 cm water depth) 20
4 Very deep water area (more than 120 cm 02
water depth)
Total 118
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So, as per Management Plan, all actions are taken to create and manage the
habitat of birds and water storage in wetland.

8. As per the question about the diversity of bird species in the park more than

200 different types of birds species can be sighted in the sanctuary. We can
sight main terrestrial birds’ species in the sanctuary such as Grey Hornbill,
Yellow Wagtail, Black Drongo, Tailor Bird, White throated Kingfisher,
Oriental Magpie-Robin, Ashy Prinia, White-bellied Drongo, Pheasant-tailed
Jacana, Purple Heron, Grey Heron.
We can also easily sight local water birds in the sanctuary like Bronze
Winged-Jacana, colony of Purple Swamp hen, Purple Heron, Little Grebe,
Cotton Pigmy Goose, Spot Billed Duck, Comb Duck. In winter season we can
sight migratory birds like Gadwall, Northern Pintail, Northern Shoveler,
Ferruginous Duck, Mallard, Common Teal, Red-Crested Pochard, Common
Pochard, Marsh harrier, green shank, red shank, Green Sandpiper, Wood
Sandpiper, Common Sandpiper, Grey Headed Lapwing, White-tailed
Lapwing.

9. Depending on the location, biodiversity richness and scenic beauty, the eco-
tourism section of forest department has rightly mentioned about the
Sanctuary. Since, the area is also declared as Ramsar site in September
19.2019, all steps are being taken for its better management and
conservation of the flora and fauna of the wetland.

10.0Our prime target is to preserve and improve the habitat of birds at the
sanctuary. All the directions and orders passed by Hon’ble National Green
Tribunal will be followed in letter and spirit.

"'\o."\'l
(Manoj Kumar Sonkar)
Conservator of Forests,
Endangered Project
Lucknow, Uttar Pradesh
Conservator of Forests

E;'i{.ic-.r:j_-, : s Project
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20 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 29" August, 2019

S.0. 3153(E).—WHEREAS. a draft re-notification was published in the Guzette of India, Extraordinary, vide
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number S.0.
4777(E). dated the 10th September. 2018, inviling objections and suggestions from all persons likely to be affected
thereby within the period of sixty days from the date on which copies of the Gazette containing the said notification were
made available to the public:

AND WHEREAS, copies of the Gazette containing the said draft notification were made available to the public
on the 1 1th September, 2018;

AND WHEREAS, no objections and suggestions were received from persons and stakeholders in response to
the draft notification;

AND WHEREAS, Shaheed Chandra Shekhar Azad (Nawabganj) Bird Sanctuary located in district Unnao of
Uttar Pradesh is covering an area of 2.246 square kilometers;

AND WHEREAS, the Sanctuary is known for its open habitat of large number and variety of migratory and
resident birds. Apart from birds, the area is also home to a variety of trees, shrubs, hydrophytes. The launal species that
have 4 habitat here include molluscus, arthropods. annelids. amphibians, reptiles and several species of mammals. Wild
boar (Susscrofa cristatust), ground shrew (Suncus murnius). jungle cat (Felis chaus), fishing cat (Prionailurus viverrinus).
fox (Vulpes bengalensis), common yellow bat (Scotophilus heathii). noctule bat (Nyctalus noctula), three striped palm
squirrel (Funambulus palmarum), blue bull (Boselaphus tragocamelus). cyclop (Cyclops sp.), cypris (Curpsi sp.).
praying-mantis (Mantis sp.), gnat (Simulium equinumy), water scorpion (Panorpa cummunis), dung beetle (Meliocoxpris
sp.), large carpenter (Megachile centuncularis). veined juy (Graphium bathycles chiron), classy tiger (Parantica aglea
melanoides). panther (Neurosioma doubledyi doubledayi), slug (Lomax sp.). yellow jegebel (Delias agostina agostina),
Tiger brown (Orinomadamaris). Indian shag (Phalacrocorax luscicollis), purple heron (Ardea purpurea). little bittern
(Ixobrychus minutus), black ibis (Plegadis falcinellus). spotted billed duck (Anas poecilorhyncha), curasiaon wigeon
(Abas penelope), crested goshawk (Accipiter tivirgatus). black francolin (Francolinus francolinus), wood snipe
(Gallinago nemoricola). river tern (Sterna aurantia). kentish plover (Charadrius alexandrinus), greater coucal (Centropus
sinensis). Asian palm swift (Cypsiurus balasiensis), green bee-cater (Merops orientalis}, Hoopoe (Upupa epops), Long
(ailed shrike (Lanius schach), Bar winged (lycatcher shrike (Hemipus picatus). green munia (Amandava Formosa), olive
backed pipit (Anthus rufulis), striated babbler (Turdoides carlei), thick billed flower pecker (Dicacum agile), baya
weaver (Ploceus phillippinus) are the faunal species found in the area;

AND WHEREAS, Shaheed Chandra Shekhar Azad (Nawabganj) Bird Sanctuary represents diversity of floral
species including babool (Acacia nilotica). Australian acacia (Acacia auriculiformis), Indian laburum (Cassia fistula),
vellow cassin (Cassia siamea), flam boyante (Delonix regin), margosa (Azadirecta indica), banyan Tree (Ficus
bengalensis), red colton tree (Mombax ceiba), arjun ¢lerminalia arjuna). willow (Salix tetrasperma), tal makhana
(Hygrophila auriculatar), kantkari (Solanum canthocarpum), basella of Indian spinach (Basella rubra), cryptostegia
(Cryptostegia grandiflora), neptunia (Mymose pudical. Potentilla silver weed (Potentilla supina), sama (Echinochloa
colanum). eragrostis (Eragrostis ciliaris). gandhar (Vetiveria sizanioides). dabh (Desmoslachya bipinnata), dhamadl grass
(Cenchrus ciliaris), gandhel (Isellema Jaxum), oryza (Oryza rufipogon), wild rice (Zizania aqualica), shyama (Panicum
paludosum), rorippa (Nasturtium indicum). althea (Althea ludwigii). jute (Corchorus aestuans). causulia (Cacsweedlia
axillaris). eclipta (Eclipta alba), gobi, launaea (Launaea procumbens), phyla (Phyla nodiflora). chafl flower (Achyranthes
aspera). amaranthus (Amaranthus tricolour), ceratophylium (Ceratophyllum demersum), potamogeton (Potamogeton
pectinatus), utricularia (Utricularia inflexa). bilaiti Ak (Ipomea cornea). polygonum (Polygonum barbatum), sesbunia
(Sesbania aculeata). ete,

AND WHEREAS, it is necessary 10 conserve and protect the area, the extent and boundaries of Shaheed
Chandra Shekhar Azad (Nawabganj) Bird Sanctuary which are specified in paragraph 1 as Eco-sensiuve Zone from

ecological. environmental and biodiversity point of view and to prohibit industries or class of industries and their
aperations and processes in the said Eco-sensitive Zone,

NOW, THEREFORE, in exercise ol the powers conlerred by sub-section (1) and clauses (v) and (xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 ot 1986) (hereafter in this
notification referred to as the Environment Act) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986, the Central Government hereby notifies an arca (o an extent of 100 metres uniform around the boundary of
Shaheed Chandra Shekhar Azad (Nawabganj) Bird Sanctuary, in Unnao district in the State of Uttar Pradesh as Shaheed
Chander Shekhar Azad (Nawabgany) Bird Sanctuary  Leo sensitive Zone (herealier m this notitication referred to as the
Feo-sensilive Zone) details of which are as under, namely. -
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i Extent and boundaries of Eco-sensitive Zone.—(1) The Eco-sensitive Zone shall be to an extent of
00 (et uniform around the: boundary of Shaheed Chandra Shekhar Azad (Nawabganj) Bird Sunctuary situated
Bt 03602237 Noand 2603717 367 N Latitude and between 3003838.09 E and 800440'1 1.03"E Longitude in the
Sttt Pridesh and the area of the Eco-sensitive Zone is 0.87 square Kilometres,

(! The boundary description of Shaheed Chandra Shekhar Azad (Nawabganj) Bird Sanctuary and its Eco-
sehstoe Zone is appended in Annexure-l.

(4 The maps of the Shuheed Chandra Shekhar Azad (Nawabganj) Bird Sanctuary demarcating Eco-
wisitive Zone aiong with boundary details and latitudes and longitudes are appended as Annexure-IIA, Annexure-1IB
and Aunesure-11C.

] Lists of geo-coordinates of the boundary of Shaheed Chandra Shekhar Azad (Nawabganj) Bird
Sanctiany and Eco-sensitive Zone are given in Table A and Table B of Annexure-I11.

] Ihe list of villages falling in the Eco-sensitive Zone along with their geo co-ordinales at prominent
Potnds 1Sy cnded as Annexure-1V.

Zonal Master Plan for Eco-sensitive Zone.-(1) The State Government shall, for the purposes of the
oo sonatve Zone  prepare a Zonal Master Plan within a period of two years from the date of publication of this
aotiiention in the Official Gazette, in consultation with local people and adhering to the stipulations given in this
notiwaton tor approval of the competent authority of State.

) I'he Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such
twospecilied in this noufication and also e consonance with the relevant Central and State laws and the

bl

e i sued by the Central Government. il any

g The Zonal Master Plan shall be prepared in consultation with the following Departments of the State
Seneat tor integratng the ecological and envirommental considerations into the said plan:-

1) Environment;

(11) Forest and Wildlite;
W) Agriculture;
i) Revenue:

V) Tourism:
Municipal:

vl Rural Development:

Si] Irrrgavion and Flood Control,

N Panchayati Ray:
Uttar Pradesh State Pollution Control Board: and
Public Works Department.

i) The Zonal Master Plan shall ool impose any restriction on the approved existing land  use,
e U bare and activities, unless so specitied in s notification and the Zonal Master Plan shall factor in improvement

ol b tsatructare and activities to be more etficient and cco-friendly.

g he Zonal Master Plan shall provide for restoration of denuded areas. conservation of existing water
Dok anagenent of catchment arcas, walershed  management.  groundwater management, soil and moisture
i, needs ol Tocal community and such other aspects of the ecology and environment that need attention.

(O The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban
wttlen e topes and kinds ol forests, agricultural areas, fertile lands, green area, such as. parks and like places,

Bottic il areas. orchards, lakes and other water bodies with supporting maps giving details of existing and proposed
Laind wse Teatures

) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited and
fevniaded ot ies listed inthe Table in paragraph 4 and also ensure and promote eco-[riendly development for security
s loca! conunities” livelhood.

[he Zonal Master Pl shall be co-terminus with the Regional Development Plan,

] e Zonal Master Plan so approved shall be the relerence document for the Monitoring Committee for
S oul s Tunetions of monttoring i accordance with the provisions ol this notification.

|0
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3 Measures to be taken by the State Government.-The State Government shall take the following
measures for giving effect to the provisions of this notification, namely:-

() Land use.—(a) Forests. horticulture areas, agricultural areas, parks and open spaces earmarked for
recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or residential or
industrial activities:

Provided that the conversion of agricultural and other lands, for the purposes other than that specified at part (a)
above, within the Eco-sensitive Zone may be permitted on the recommendation of the Monitoring Committee, and with
the prior approval of the competent authority under Regional Town Planning Act and other rules and regulations of
Central Government or State Government as applicable and vide provisions ol this Notification, to meet the residential
needs of the local residents and for activities such as:-

(1) widening and strengthening of existing roads and construction of new roads;

(11) construction and renovation of mfrastructure and civic amenities:

(i11) small scale industries not causing pollution;

(1v) cottage industries including village industries: convenience stores and local amenities supporting eco-

tourism mcluding home stay; and
(v) promoted activities given under paragraph 4:

Provided further that no use of (ribal land shall be permitted for commercial and industrial development
activities without the prior approval of the competent authority under Regional Town Planning Act and other rules and
regulations of the State Government and without compliance of the provisions ol article 244 of the Constitution or the
law for the time being in force, including the Scheduled Tribes and Other Traditional Forest Dwellers {Recognition of
Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views ol Monitoring Committee. once in each case and the correction of said
error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the correction of error shall not include change ol land use in any case except as provided
under this sub-paragraph.

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with alforestation and habitat
restoration activities,

(2) Natural water bodies.-The catchment areas ol all natural springs shall be identilied and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up by the
State Government in such a manner as to prohibit development activities at or near these areas which are detrimental to

such areas

(3) Tourism or Eco-tourism.-(a) All new eco-tourism activities or expansion ol existing tourism activities
within the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone

(b) The Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in consultation
with State Departments of Environment and Forests.

(¢) The Tourism Master Plan shall form a component of the Zonal Master Plan.

(d) The Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-sensitive
Zone.

(e) The activities ol eco-lourism shall be regulated as under, namely:-

(i) New construction of hotels and resorts shall not be allowed within one kilometre from the boundary of

the Wildlife Sanctuary or upto the extent of the Eco-sensilive Zone whichever is nearer:

Provided that beyond the distance of one kilometre from the boundary of the Wildlife Sanctuary tll the
extent of the Eco-sensilive Zone, the establishment of new hotels and resorts shall be allowed only in pre-defined and
designated areas for eco-tourism facilities as per Tourtsm Master Plan,

(11) all new tourism activities or expansion ol existing tourism activities within the Eco-sensitive Zone shall
be in accordance with the guidelines issued by the Central Government in the Ministry ot Environment, Forest and
Climate Change and the eco-tourism guidelines ssucd by National Tiger Conservation Authority (as amended from ume
to time) with emphasis on cco-tourism. cco-cducation and ceo-development.
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(o antil the Zonal Master Plan is approved. development for tourism and expansion of existing tourism
Lt hall be permitied by the coneerned regulatory authorities based on the actual site specific scrutiny and

S danon of the Monitoring Commuttee and no new hotel, resort or commercial establishment construction shall
wopetinticd within Eco-sensitive Zone wici,
(-4 Natural heritage.-All sites ol valuable natural heritage in the Eco-sensilive Zone, such as the gene

ol e arcas, rock formations, waterfalls, springs. gorges, groves, caves, points, walks, rides, cliffs, etc. shall be
entiied and o heritage conservation plan shall be drawn up for their preservation and conservation as a part of the

Zanal Master Plan.
(3 Man-made heritage  sites.-Buildings, structures, artefacts, areas and precincts of historical,
il westhetic, and cultural significance shall be identified in the Eco-sensitive Zone and heritage conservation
At Lor thetr conservation shall be prepared as part ol the Zonal Master Plan.
ol Noise pollution.-Prevention and control of noise pollution in the Eco-sensitive Zone shall be complied
e on bce with the provisions of the Noise Pollution (Regulation and Control) Rules. 2000 under the Environment
7 Air pollution.-Prevention and control of air pollution in the Eco-sensitive Zone shall be compiled in

accordaice with the provisions of the Aur (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules
made thereunder,

8) Discharge of effluents.-Discharge ol treated effluent in Eco-sensitive Zone shall be in accordance with
ooy ons of the General Standards for Discharge ol Environmental Pollutants covered under the Environment Act
aih it s made thereunder or standards stipulated by State Government whichever is more stringent.

V) Solid wastes.- Disposal and Management of solid wastes shall be as under:-

the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance

wod e sonid Waste Management Rules. 20106, published by the Government of India in the Ministry of Environment,

foreatand Climate Change vide notification number S.0. 1357 (E). dated the 8th April, 2016; the inorganic material may
disposed mnoan environmental acceptable manner at site identified outside the Eco-sensitive Zone:,

safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with the existing
rccudations using identified technologies may be allowed within Eco-sensitive Zone.

(i Bio-Medical Waste.~Bio Medical Waste Management shall be as under:-

the Bio-Medical Waste disposal i the Eco-sensitive Zone shall be carried out in accordance with the
o Vedieal Waste Management. Rules, 2016 published by the Government of India in the Ministry of Environment,

Fovest ano Climate Change vide notification number G SR 343 (E), dated the 28th March, 2016.

th sale and Environmentally Sound Management of Bio-Medical Wastes in conformity with the existing
fules ana revulations using identified technologies may be allowed within the Eco-sensitive Zone.

(i Plastic waste management.-The plustic waste management in the Eco-Sensitive Zone shall be carried
Gul o per the provisions of the Plastic Waste Management Rules. 2016, published by the Government of India in the

Mty ol Enviconment, Forest and Climate Change vide notification number G.S.R. 340(E), dated the 18th March,

OG0 e amended Trom time o time

(12) Construction and demolition waste management.-The construction and demolition  waste
Lttt i the Eco-Sensitive Zone shall be carried out as per the provisions ol the Construction and Demolition
W Manaeement Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and
e Ciange vide notification number G.S.R. 317(L3). dated the 29th March, 2016, as amended [rom time to time.

(13 E-waste.-The e-waste management in the Eco-sensitive Zone shall be carried out as per the provisions
Ol he bovede Management Rules, 2016, published by the Government ol India in the Ministry of Environment, Forest
i Clnate Clhange. as amended from time 1o ime

(14 vVehicular traffic.=The vehicular movement of walfic shall be regulated in a habitat friendly manner
G provisions i this regard shall be mcorporated in the Zonal Master Plan and tll such time as the Zonal
Non sl s prepared and approved by the Competent Authority n the State Government. the Monitoring Commitiee
Sl oo complianee of vehicular movement under the relevant Acts and the rules and regulations made thereunder.

(13 Vehicular pollution.-Prevention and control of vehicular pollution shall be incompliance with
pttcande Lews wnd eftorts shall be made tor use of cleaner fuels.

(10} Industrial units.—(i) On or afler the publication of this netification in the Official Gazelte, no new

potlutie ndastries shall be permitted 1o be setup within the Eco-sensitive Zone.

12
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(i1) Only non-polluting industries shall be allowed within Eco-Sensitive Zone as per the classification of

Industries in the guidelines issued by the Central Pollution Control Board in February, 2016, unless so specified in this
notification, and in addition, the non-polluting cottage industries shall be promoted.

(17) Protection of hill slopes.-The protection of hill slopes shall be as under:-

(a) the Zonal Master Plan shall indicate arcas on hill slopes where no construction shall be permitted;

(h) Construction shall not be permitted on existing steep hill slopes or slopes with a high degree of erosion.
4. List of activities prohibited or to be regulated within Eco-sensitive Zone.-All activities in the Eco

sensilive Zone shall be governed by the provisions of the Environment Act and the rules made thereunder including the
Coastal Regulation Zone, 2011 and the Environmental Impact Assessment Notification, 2006 and other applicable laws
including the Forest (Conservation) Act, 1980 (69 of 1980), the Indian Forest Act, 1927 (16 of 1927), the Wildlife
(Protection) Act 1972 (53 of 1972), and amendments made thereto and be regulated in the manner specified in the Table
below, namely:-

TABLE

S. No. Activity [ Description

(1) 2) | (3)

A, l’mhil)ited Activities

— ==

Commercial mining, stone quarrying and {a)  All new and existing mining (minor and major minerals),

crushing units. stone quarrying and crushing units are prohibited with
immediate effect except for meeting the domestic needs of
bona fide local residents including digging of carth for
construction or repair of houses and for manufacture of
country tiles or bricks for housing and tor other activities;

(b)  The mining operations shall be carried oul in accordance
with the order of the Hon'ble Supreme Court dated the 4"
[ August, 2006 in the matter of T.N. Godavarman
| Thirumulpad Vs, UOI in W.P.(C) No.202 of 1995 and
dated the 21" April, 2014 in the matter of Goa Foundation
Vs, UOLin W.P.(C) No.435 ol 2012.

focose o S| ——

2 Setting of industries causing pollution | New indusiries and expansion of existing polluting industries
(Water, Air, Soil, Noise, etc.). in the Eco-sensitive Zone shall not be permitted:
|

Provided that non-polluting industries shall be allowed
within Eco-sensitive Zone as per classification of Industries in
| the guidelines issued by the Central Pollution Control Board in
February, 2016, unless so specified in this notification and in
addition the non-polluting cottage industries shall be promoted.

Prolubited (except as otherwise provided) as per the applicable

Establishiuent  of - major  hydro-clectne

project. - laws. - -
4. Use or production or processing ol any | Prohibited (except as otherwise provided) as per the applicable
hazardous substances. laws.

!
5, Discharge of untreated effluents in natural | Prohibited (except as otherwise provided) as per the applicable
water bodies or land area. laws.
I
6. Setting up of new saw mills. New or expansion of existing saw mills shall not be permitted

I - - within the Eto-sensitive Zone.

e Setting up of brick kilns.

Prohibited (except as otherwise provided) as per the applicable
laws.
5. Undertaking activities related to tourism | Prohibited (except as otherwise provided) as per the applicable

like over-flying the Nauonal Park Arca by | laws,
aireralt. hot-air balloons. |

9 Use of polythene bags. Prohibited (except as otherwise provided) as per the applicable
laws,
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B. Regulated Activities
SREGUIATCE A

] | Connmercial establishment of hotels and | No new commercial hotels and resorts shall be permitted

Pesorts

within one kilometer of the boundary of the protecled area or
upto the extent of Eco-sensitive Zone, whichever is nearer,
except  lor small temporary structures  for eco-lourism
ACUVILCS:

Provided that, beyond one kilometer from the boundary of the
protected area or upto the extent of Eco-Sensitive Zone
whichever is nearer, all new tourist activities or expansion of
existing activities shall be in conformity with the Tourism
Master Plan and guidelines as applicable.

I (onstruction activities

(1) New commercial construction of any kind shall not be

permitied within one kilometer [rom the boundary of the
protecled arca or upto extent of the Eco-Sensitive Zone,
whichever is nearer:

|

! Provided that, local people shall be permitted to undertake

} construction in their land for their use including the
activities mentioned in sub-paragraph (1) of paragraph 3 as

! per building bye-laws to meet the residential needs of the
local residents.

Provided further that the construction activity related to
small scale industries not causing  pollution shall be
regulated and  kept at the minumum, with the prior
permission from the compelent authority as per applicable
rules and regulations, if any.

{b) Beyond one kilometer it shall be regulated as per the Zonal
| Master Plan.

Small scale non polluting industries.

I- f - -

Non polluting industries as per classification of industries
issued by the Central Pollution Control Board in February,
2016 and non-hazardous, small-scale and service industry,
agriculture, floriculture, horticulture or agro-based industry
producing products from indigenous materials from the Eco-

| Sensitive Zone shall be permitted by the competent Authority.

I3 Felling of trees {a) There shall be no felling of trees in the forest or
‘ Governmenl or revenue or privale lands without prior
‘ permission of the Competent Authority in the State
Government
by The felling ol wees shall be regulated in accordance with
the provisions ol the concerned Central or State Act and
I the rules made thercunder,
| |

Iimber Forest produce.

4
| |
[ | Collection of - Forest produce  or - Non- ‘ Regulated as per the applicable laws.
\
\

I3, Clirection of eleetrical and communication | Regulated under applicable laws (underground cabling may be

towers and laying of cables and other | promoted). -

rastructiures,

i Intrastructure ncluding civie wmeniies

-
¢ Taking measures of mitigation as per the applicable laws, rules

| and regulations and available guidelines.

l Widening and  strengthening of existing | Taking measures of mitigation as per the applicable laws, rules

roads and construction of new roads

and regulation and available gumdelines.
[=]

18 Protection of hill slopes and river banks.

| Regulated as per the applicable laws.

1
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19. Movement of vehicular traffic at night. Regulated for commercial purpose under applicable laws.

20. Ongoing  agriculture and  horticulture | Permitted as per the applicable laws for use of locals.
practices by local communities along with
dairies, dairy farming. aquaculture and
fisheries.

21. Establishment of large-scale commercial | Regulated (except otherwise provided) as per the applicable
livestock and poultry farms by firms, | laws except for meeting local needs.
corporale and companies.

22, Discharge of treated waste water or | The discharge ol treated wasle waler or effluents shall be
effluents in natural water bodies or land | avoided to enter into the water bodies and efforts shall be made
area. for recycle and reuse of treated waste water. Otherwise the

| discharge of treated waste water or effluent shall be regulated
| as per the applicable laws.

23 Commercial extraction of surfuce and ! Regulated as per the applicable laws.

| | ground water. - S o o

24. Open Well, Bore Well etc. for agriculiure | Regulated and the activity should be strictly monitored by the
or other usage. appropriate authority.

25. Solid waste management. Regulated as per the applicable laws.

26. Introduction of exotic species. Regulated as per the applicable laws.

217, Eco-tourism. Regulated as per the applicable laws.

28, Commercial sign boards and hoardings | Regulated as per the applicable laws.

C. Promoted Activities

29, Rain water harvesting. Shall be actively promoted.

30. Organic farming. | Shall be actively promoted.

31 Adoption of green technology for all Shall be actively promoted.
activities . i

32, Cottage industries including village Shall be uctively promoted
artisans, elc. B |

33. Use of renewable energy and fuels. }‘ Bio-gus. solar light ete. shall be actively promoted.

34. Agro-Forestry. | Shall be actively promoted.

35. Plantation of Horticulture and Herbals. Shall be actively promoted.

36. Use of eco-friendly transport. Shall be actively promoted.

37 Skill Development. Shall be actively promoted.

38. Restoration of degraded land/ forests/ Shall be acuvely promoted.

| habitat.

39. Environmental awareness. | Shall be actively promoted.

5. Monitoring Committee for Monitoring the Eco-sensitive Zone Notification.- For effective monitoring of the

provisions of this notification under sub-section (3) of section 3 of the Environment (Protection) Act, 1986, the

Central Government hereby constitutes a Monitoring Commitiee, comprising of the following, namely:-

SN Constituent of the Monitoring Committee Designation

(1) District Magistrate, Unnao Chairman, ex officio;
(2) Superintendent of Police or Senior Superintendent of Police, Unnao Member;

(3) Executive Engineer of Public_\iorl\s Department EPWD)_ Unnao Member;
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h Eaecutive Engineer of Trrigation lic_;ml_xﬁljl_._y_nﬁl_o Member;
V) \ representative ol non-governmental organization working in the field of | Member:
| wildlife conservation 1o be nominated by the State Government
(0 One expert in Ecology from reputed institution or university of the State Member;
District Agriculture Officer. Unnao B - Member;
Wildhte Q;’ur(iun. Endangered Species. Lll}]_l’_l_tdulh L.ngklitaw» Member:
) [tegional Officer, Uttar Pradesh Pollution Control Board, District Unnao Member;
o Divisional Director. Social Forestey Division, Unnao Member-Secretary.

6. Terms of reference.~(1) The Monitoring Connnitiee shall monitor the compliance of the provisions of this notification.
(21 The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new Committee
by the State Government and subsequently the Monitoring Committee shall be constituted by the State

Government.

(1) Pl activities that are covered in the Schedule 1o the notification of the Government of India in the ersiwhile
Miastey of Environment and Forests number S.0. 1533 (E), dated the 14" September, 2006, and are falling in
e Beo-sensitive Zone, except Tor the prohibited activities as specified in the Table under paragraph 4 thereof,
S be serutinised by the Monitoring Comnuittee based on the actual site-specific conditions and referred to the
Contral Government in the Ministry o Environment, Forest and Climate Change for prior environmental

clearances under the provisions ol the said notfication.

(10 Lhe activaties that are not covered i the Schedule o the notification of the Government ol India in the erstwhile
Mivistry of Environment and Forest number S.0. 1533 (E). dated the 14" September, 2006 and are falling in the
Foo-sensitive Zone, excepl for the prohibited activities as specified in the Table under paragraph 4 thereof, shall
Lo serutinised by the Monitoring Committee based on the actual site-specific conditions and relerred to the
concerned regulatory authorities.

v The Member-Seeretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall be
Compeent o file complaints under section 19 of the Environment Act, against any person who contravenes the
piovisions of this notification.

(o) The Monitoring Commitlee may invile representatives or experts from concerned Departments, representatives
onn mdustry associations or concerned stukeholders to assist inits deliberations depending on the requirements
Ol ssUe Lo 1ssue basis.

O The Monitoring Committee shall submit the annual action taken report of its activities as on the 31" March of

vy by the 30" June of that vear 1o the Chiel” Wildlife Warden in the State as per proforma appended at
vt V

(5 Lhe Cental Government in the Ministry of Environment, Forest and Climate Change may give such directions,
Lo 1 deems it o the Monitoring Committee for effective discharge of its functions.

7. 1he Central Government and State: Government may specify additional measures, if any, for giving effect to
prosiaons of this notilicanon.

S, Lhe provisions ol this notification shall be subject 1o the orders, if any passed or to be passed by the
Hon ble sapreme Court ol India or the High Court or the National Green Tribunal.

|F. No. 25/166/2015-ESZ-RE]
Dr. SATISH C. GARKOTI, Scientist ‘G’
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ANNEXURE- I

BOUNDARY DESCRIPTION OF SHAHEED CHANDRA SHEKHAR AZAD (NAWABGAN]) BIRD
SANCTUARY AND ITS ECO-SENSITIVE ZONE IN UTTAR PRADESH

North -

I National Highway

2 Bhawanipur village

3. Jangpur village ]

4. Hindukheda village

South -

1 Village Kewana- Agricultural land

2. Village Rampur- Agricultural land

3. Village Adar- Agricultural land

4. Village Kandhaikheda- Agricultural land
East -

1. Kasba Nawabganj

Z. Village Pachiyon

3. Village Ravanhar

4. Village Jhakhari

5. Village Bardai Hata

Wesl -

L. Village Khwajgipur- Agricultural land
2 Village Mishriganj- Agricultural land

3 Nawabganj range, office and forest land
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ANNEXURE- 1A

GOOGLE MAP OF SHAHEED CHANDRA SHEKHAR AZAD (NAWABGAN]) BIRD SANCTUARY AND
I'TS ECO-SENSITIVE ZONE ALONG WITH LATITUDE AND LONGITUDE OF PROMINENT
LOCATIONS

|8
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ANNEXURE- 11B

MAP OF SHAHEED CHANDRA SHEKHAR AZAD (NAWABGANJ) BIRD SANCTUARY AND ITS
ECO-SENSITIVE ZONE ALONG WITH LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS

MAP SHOWING SALIENT FEATURES WITHIN 100m (ECO SENSITIVE ZONE) FROM BOUNDARY
OF NAWABGANJ BIRD SANCTUARY

haw Al puwr ]
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vm@—;:
’ 7 5
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. : 'l

NAWABGANI JHEEL 7
o/

Legend {
£ 7 Exo Sensitive Lone
= (100m Irom Boundary |

[ Sanciuary Ares (Nawabgany

[ Naw iy Jheel

] Village Location
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t’ Canal
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2 - {
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ANNEXURE-IIC

VAP SHOWING LANDUES PATTERN OF ECO-SENSITIVE ZONE OF SHAHEED CHANDRA SHEKHAR
A\ZAR (NAWABGANJ) BIRD SANCTUARY ALONG WITH LATITUDE AND LONGITUDE OF

PROMINENT LOCATIONS
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ANNEXURE-III

PABLE v GEO- COORDINATES OF PROMINENT LOCATIONS OF SHAHEED CHANDRA SHEKHAR

2 A 71 2037 11L.86"N 80°39'1.94"E

Latitude Longitude

20377 12.2"N ' 80"39'3.9"E
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3 3 26 319 79N 80"38'52.56"E
4 4 26°37°10.7°N 80°38'56.2"E
5 5 26°37°8.2'N 80°38'48"E
6 6 26°37'7.91"N 80°38'46.43"E
7 7 26°37°7.1"N 80°38'41.1"E
8 8 26°36°59.76"N 80°38'54.87"E
9 9 26"36'56.09"N 8038'54.64"E
10 26°36'53.69"N 80°38'54.05"E
11 26"36'53.4"N 80°38'52.1"E
12 26°36'52.7"N 80°38'52"E
13 26°36'51.27"N 80°38'51.75"E
14 26°36'49.32°N 80°38'S1 48"E
15 20736746.8"N 80°38'51.4"E
16 26°36'45.72°N 80°38'51.97"E
17 26°36'40.59"N BO38'S1.09"E
18 26°36'37.8"N 80°38'51.2"E
19 126°36'36,16"N 80°38'51.44"E
20 26"36°31.2"N 80°38'50.28"E
21 26°36'27.71"N 80°38'50.24"E
22 26°36'22.85"N 80°38'51.33"E
a 23 26°36'19.19"N 80°38'55.29"E
} 24 26'36°13.83"'N 80°39'0.02"E
| 25 26°36'8.07"N 80°39'0"E
26 26"36'8.15"N 80°39'1.56"E
27 26°36'10.3"N 80°39'3.5"E
28 267367 12.4"N 80"39'5.9"E
29 26°36°18.5"N 80°39'11.7"E
30 26°36'20.81"N 80°39'13.48'E
3 | 26°36'23.48"N 80°39'15.89"E
32 26°36°2932°N 80°39'19.87"E
33 26°36'38.4°N 80°3925.57"E
34 26°36°36.81"N 80°3924.53"E
35 26°36'41.15"N 80°39'27.53"E
36 26°36'43.3'N 80°39'31.55"E
37 26"36'42.31"N 80°39'35.77"E
3y 26°36°40.7"N 80°39'37.5"E
39 26 36'41.79"N $0°39'40.27'E
40 2673638, 18"N 80°40'2.43"E
41 26736'39.6"N 80°40'3.57"E
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i2 . C 20736°41.88'N 80°40'4.41"E

i3 43 i 20 36'44.37'N 80°40'5.34"E

o ! 4  2636'45.74"N 80°40'6.04"E

43 } 45 ~2636'46.5"N 80°40'5.2"E

i L 4o | 26 36°47.9"N 80°40'1.2"E

17 47 | 200 36°49.4"N 80°39'58.6"E

e 4 26°36'50.6"N 80°39'56.9"E

R - 49 ___26°36'51.5"N 80°39'54.1"E

| 50 50 2636'51.71"N 80°39'52.1"E
] sl 1‘ 51 26°36'52.81"N 80°39'48.66"E
52 e . 2636'54.92"N 80°39'43.59"E
_53 26°37°0.66"N 80°39'49 43"E

S - N 26“37°7"N 8039'56.5"E

- 55 26°37°12.2°N 80°39'35.9"E
5 . 26 37'14.7"N 80°39'21.5"E

. 57 i 26°37°13.7'N 80°39'12.3"E

¥ | 58 ) 26°37°13.2"N 80°39'8.3'E

PABLLE B GEO-COORDINATES OF PROMINENT LOCATIONS OF ECO-SENSITIVE ZONE

LOCATIONS | LATITUDE LONGITUDE

| A S I 26°37 13.947" N 80°38' 55.778" E
i :

| s | 26°37169I8"N 80°39' 11.739" E

. i 26"37'17.551"N o 80°39' 29.524" E

g 2637 3TN 80°39' 44.797" E

! 2637 973N 80°39' 58.506" E

S _26°37°4725"N 80°39' 59.268" E

S 26739 5607 1 80°39' 49.364" E

| i , 26736 53,4417 N L 80°39' 58.724" E

| i L 26730 47.989" N y 8040 8.881" E

J BTN S0°40° 881" E

'1 N 20360M9N §0°40' 2.801" E

b ‘ L L : 80°39'45.792" E

Y| ] ) 26°36' 37.453" N 80°39' 37.448" E

N . 26°36' 40.280" N : = 80°39' 32.899" E

Y R U L B L B 8039 25.507" E

5 - L 207307 2L TAYT N 80'39' 18.952" E
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|
Q | 26°36' 12.965" N 80°39' 11.153" E
R ) 26°36' 4.040" N B §0°38' 59.664" E
S 26°36' 6.624" N 80°38' 56.660" E
T 26°36' 11.245" N 80°38' 57.711"E
U 26°36' 15.231" N 80°38' 55.628" E
v 26°36' 21.418" N 8038’ 48.090" E
i w 26736 30881°N L BOR46.564E
| 263636589 N L swaye
Y 26°36'45.375" N 80°38' 48.022" E
7 26°36' 57.406" N 80°38'51.102" E
71 26°36' 57.194" N 80°38' 40.052" E
2 26°37' 9.373" N 80°38' 40.833" B

ANNEXURE-1V

LIST OF VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF SHAHEED CHANDRA SHEKHAR
AZAD (NAWABGANJ) BIRD SANCTUARY ALONG WITH GEO-COORDINATES

‘ S. No. Village Latitude Longitude
l 1 Ravanhaar N 26°36'33.59" [ 80739'27.70"
2| Rampur araarh S N 20"36721920 | ~ E3073920.24"
5 Puchivawa N 26736'51.09" E 80°39'59.96"

Jhakhan

Bardai hata

N 26"37'05.40"

E 80739'59.50"

N 26737'09.63"

E 80°39'53.51"

) Bhawanipur o N 26"37'13.91" E 80°39'04.80"
1 Jangpur o N 26"37'15.85" E 80°3922.51"

ANNEXURE -V
Performa of Action Taken Report:

. Number and date of meetings.

(o]

Minutes of the meetings: (mention noteworthy points. Attach minutes ol the meeting as separate Annexure).

3 Staws of preparation of Zonal Master Plan including Tourism Master Plan.

4. Summary ol cases dealt with rectification ol error apparent on fuce of land record (Eco-Sensitive Zone wise).
Details may be attached as Annexure.

S, Sumumary of cases scrutinised for activities covered under the Environment Tmpact Assessment Notification,
2006 (Details may be attached as separate Annexure)

6. Summary of cases scrutinised for activities not covered under the Environment Impact Assessment Notificauon.

2006 (Details may be attached as separate Annexure).

7. Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986,

8. Any other matter of importance.

‘(T."IV?TUEVIdL:d.i!:T):L-L“.-t)l'V Igli{iiﬁig;n -Ut_l\‘\:rnrnun’lrLrlilrlrnL!m. _PI_L%RJTIL:i{L)Jd N]-l)‘_ﬂ)ullT\igw-l_k_]hl—] 10064
and Published by the Controller of Publications, Delhi- 110054 o) OK KUMA
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